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IN THE CENTRAL ADMINISTRATIVE TRI,AUNAL 

AHMEDABAD BENCH 

O.A. No.41/93  to o.A./27/93 

&X• O.A./27/93 to o.A./33/93 and 

o.A./43/93 and O.A./44/93 

DATE OF DECISION 12-3-1993 

hL-i. P.G.patel. & others 	Petitioner 

5 .Trivedi. 	 Advocate for the PeLitioner(s) 

Versus 

Union of India & others 	Respondent 

Mr.Akil Kurshi 	 Advocate for the Respondent(s) 

CORAM: 
1 ç  

The Hon'ble Mr. N.B.Patel 	 : Vice Chairman 

The Hon'b]e Mr. V.Radhkris1*ç / 
	

: h.drnn. Member 



----2--- 

1. Shri P.G.Patel 

2 Shri D.M.patel 
3 Shri B.S.Baria 
4 £hri A.4.Patel 
5o  Shri M.S.Patel 
6 Shri R.B.zala 

7, Shri J,N.Patel 

 Shri A.V.]3dria 

 Shri C.N.Patel 

All are the Casual Labourers, 

S.D.L).P., 
Nadiad .applicants 

(Advocate : Mr.M,S,Trivedj) 

versus 

ISTRA 

1o))1ion of India through 
11 ie Secretary, 

:\ 	 •' ;M].nlstry of Telecommunicat.on, 
I '-• '-•- 	/ 

Sanchar Bhavan, 

New Delhi. 

2 • Telecommunication District Manager, 
Office of the Telecommunication, 
District Manager, 

Nadjad. 

3 Sub Divisional Officer, 
Office of the Sub Divisional Officer, 
Telegraphs, 

Nadia. 	 09• .respondents 

(Advocate : Mr • Akil Kureshi) 



ORAL ODR 

o../11/93 to O../27/93 

O.A./27/93 to o.A./33/93 and 

o.A./43/93 and 0.A./44/93 

Date : 12-3-1993 

Per : Horl'ble Mr.N.B.Patel, 

Vice Chairman 

Mr.M.S.Trivedi, learned advoLate for 

the applicant 0  

Mr.Akil Kureshi,learned advocate for 

the respondents. 
IRMS 

Mr.Trivedi states that all the applicants 

have made representations on or about 5th January,1 93 0  

Even if some applicants have not made represen-

tations,, they may now make it within a period 

of 2 weeks hereof0 All the representations 

received, and , to be received, by the department 

may be treated as having been received within 

timea The representations may be considered and 

decidd as expeditiously as possible. The decisions 

taken en the representations made by the 

applicants may be communicated to them in 

writing and in case of any decision to terminate 



the services of any applicant or applicants, 

such decisions may not be implemented for a 

period of 10 days, after communication thereof 	t 
to the concerned applicant(s). If any of the 

applicants feels aggrieved by the decision 

taken on his representation, he will be at 

liberty to move the Tribunal for revival of 

his application by filing Miscellaneous 

Application. 	4 lis Ofiginal Application is 

disposed of as above. 

In 	view 	of this 	order 	passed 	in 

, 	fl.M.A. does 	not survive 	and 	Stands 

posed 	of accordingly. 

Sd/_ 
V.RadhakriShnar ( 	N.B.patel 	•) 
Member ()L) Vice Chairman 
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CENT RL 70MINISTRAZIVE J? RISUNAL 

9I'LDB BENCH 

Submitted: C.../JU1iCIL SECI'ION. 

Original Petition No: 

of  

Miscellaneous Petition No 

of 

S hr i 
	 Petitioner(s) 

Versus. 

This apolicotiun h:s been submitted to the £ribunal by 

hri 

Under Section 19 of the dministrative i1ribunel 'ct,l95. 

It has been scrutinised with reference to the poins mentioned in 

the check list in the lig:it of the previsions con:.ained in the 

.dministrative fribunal ct, 1985 and Central tdminisrntive 

Tribunals (Procedure) Rules,19350 

he pplicotions has been found in order and may he giien 

to concerned for fixation of date(lk 	
(c), )() 	13 

rhe apoiicion has not been foun 	.orde for the 	asons 

indical;ed i-t 	check list.he 	:- ait :dvocatemT-±e advised 

to rc-c-ify the some within 14 clE'.s/draL-t letter> placed below 

for07 gnature. 	 L1 J/Lt 

cc 

I(N P24492. 



CENTRAL ADMIN ISTRAT IVE TR 13 U1rAL 
I AHMEDABAD EENCH 

HMEDA13AD. 

Application No. 	jjjjo of 199 
Transfer APplication No. 	

Old Writ ret. No. 

C ERT -"FIC.;'.TE  

Certified that no further action is re1ired to be taken and 

the case Is it for consignment to the Record Room (Decided).  

Dated : 

Coufltersied : 

Section Officer/Cout Officer p. 	h'ct ' 
Sign. of the Dealing Assistant. 


